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OA NO. 1185/2003 to 1212/2003 

This the 19th day of May, 2003 
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Dharamveer Singh 
S/o Sh. Sher Singh, 
Vi (age Majhri 	P.,0.Gobuhafla, 
flistrict Jhajjar Haryana). 

Pi tarnb.1 	:- 	- 
5/0 Shr Mohan '(ada'í , 
VII (age Dabar Enclave, 
P.).Jaffarpur.Rautamor, 

4Yistrict Najafgarh. 
New DeIhi-1-10073. 

.agdi sIi 
S/o Shri Ladqu Lal 
Vi (age & P.O. Issapur. 
New Delhi-110073. 

T1 1(//cOXDX 

Suraj PraI<ash. 
5/0 Shri Kewal Sngh, 
VII (age & P.O. Issapur. 
New Delhi-110073. 
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Jaivir Singh. 
S/o Shri Nafe Singh, 
Village Majhri, 
P.0.Gobuhana, 
District Jh•ajjhar (Haryana). 
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Anoop Singh, 
Sb Shri Kedar Singh, 
Village &P.O. Issapur, 
New Delhi-110073. 
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Ramesh Chand, 
S/o Shri BishamberDayai 
Village &P.O. Issapur, 
New Delhi-110073. 

O..&J ii //2üX!D3 

Dilbagh, 
5/0 Shri Saradara, 

_ 	.,Village Màjhri. 
P.O.Gobuhana, 
District Jhajjhar (Ha.ryàna). 

- 

S/dSt- Fi.. Ratari SI ngh 
ViHge Khedka Gujjar, P 0 Dulhera, 
Di.sti'JcJ Jhajjhar. (Har-yana). 

. 	- 
Ràii6'd6r'5 irh; 
Sb 	Shr I Tara. Chnd. 
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..... 	 .. 

..  
Vi I lage Bhovapur, 
P. 0 Rathdhana, 
DiSCtSonpat'(Haryana) 

Dharambeer, 
S/o Shri Suraj. Bhan, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Ram Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 
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shwar Singh,.­ 
S/o Shri MansaRam, 
Village Majhri, 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 
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S a t  veer 
S/o Shri Ram Chand. 

age Mihr 
P.0.Gobuhana, 
District Jhajhar (Haryana). 

Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Vi I lage Dabar Enclave, 
P.O. Jaffarpur Rautamor, 
District Najafgarh, 
New Delhi-110073. 
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Raj Kumar, 
S/o Shri Prithv1> 	. 
Vi-l--lage-& 
New Delhi-110073. 

0 	 / 	: 

RameshKumar, 
S/o Shri Baiwant Singh, 
ViHage Majhri, 
P0.Gobuhana, 	. 
District .Jhajjhar (Haryana). 

: 	Parmanand, .. .... 
S/oShriBUjàn Singh, 
Village Magri , 
P.0.Gobuhana, 
District Jhajjhar (Haryana). 
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Rohtash, 
S/o Shri Ramer Singh, 
ViHage Majhri, 
P .0. Gobuhana, 
District Jhajjhar (Haryana). 

0N1©.. 1l2//21DXYi3 

Mamman Singh, 
S/a Shri Sukhi Ram, 
ViHage&P.O. Issapur, 
New Delhi-110073. 

112tD7T//293 

Bhim Singh, 
S/c Shri Sher Singh, 
Village&P.'O. Issapur, 
New Delhi-110073. 
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Suresh Das 
5/0 Shri Chttr Des. 
\'tlfage & P.O. Mitrau. 
New Delhi--110073. 

Dh ramvee r. 
S/c Shri Sri Krishan, 
ViHage&P.Q. Issapur, 
New Delhi-110073. 

O.LNI©.. 1121O//23 

Jai Prakash. 
S/o Shri Anandi Ram, 
j'i-Hage & P.O. Jaffarpur, 
New DelhE-110073. 

O..A.Fft 1211 11/2041J3 

Ravinder Rai, 
S/o Shri Jaddu Rai, 
Village Dabar Enclave, 
P.0.Jaffarpur Rautamor, 
District Najafgarh, 
New Del hi -110073. 

mt.. Anita, 
Shri Dharam Pal Singh, 

VII lage&• P.O. Issapur, 
New Delhj-110073. 

(By Advocate: Sh. L.C.Goyäl alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

1. 	National Bureau of Plant Genetic 
Resources, I .C.A.R., PUSA, 
New Delhi-hO 012. 
(through itsDirecto'r) 
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4. 

-APPLiCANTS . . 	. 	. 

2. 	The Indian Council of Agricultural Research 
PUSA. New Delhi-hO 012. 
(Through its Director General) 	 -RESPONDENTS 

1 will decide the OAs-1185/2003 to 1212/2003 togthér as 

common issue of facts and law is involved in these cases 

.......... 	
-:Y: •-' 
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AppI icants are aggrieved of the fact that despite their 

continuous long service as casual labour as all the applicants 

have been appointed during the year,  1977 to 1992 at different 

imes but they have not been regular ised. 	At I the applicants 

cIa I m that the,,  have been work ng for the last so many years 

hut have not been regularised. For this purpose they have 

rci cd ona scheme issued by Ministry of Personnel 	Public 

Grievances and Pensions. Department of Personnel & Training 

vi 	 däd 7.6.88; 	It 	is 	f u r t h e r stated 	that 

respondents vide order Annexure A-i dated 29.10.99 has ordered 

that as per the recornmeridat ions of the qommi ttee constituted 

for 	the purpose continued in OM datd7.6.88 	sued . by the 

Department of Personnel. & Training had appróved.the payment of 

wages to be made to the casual labourers engaged at National 

Bureau of Plant Genetic Resources. Issapurand submitted that 

respondents are acting in piecemeal fashfon.and are issuing 

the orders based on the DOPT scheme of 7.6.881buf are not 

L,h tegularising the employees though there are vacancies 

However, counsel for applicants wasunab.letopoint out if 

any 	junior to the applicants have been regul at-  ised or if any 

son iori ty 	I 1st 	is being maintained. 	Counsel for applicants 

has 	also been unable to sat isfy, it at all the applicants had 

cvei 	made 	an> 	representation 	seeking 	reguiarisat ion. 

Applicant s counsel submi tted that though applicants had been 

ag tat ng through their union for regu tar i sat ion but 	i t 

appears that everything was on I ,, oi-a I as no representat ion has 

ever suhm i t ted by the Un ion has been annexed w i t h the OA . 	rhe 

Iact 	that respondents had applied the scheme dated 7.6.88 	in 

piecemeal fashion as per Annexure A-i, so itis quite manifest 

that iespoiidents in pii it appears to have accepted the scheme 

of 7.6.88. 
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think these OAs can be disposed of at this initial stage 

tse 1 f 	w i ihout 	ISSUing not ice to the respondents wi th a 

direction to them to examine the case of the applicants for 

re911risaor1 if the appHcarf canhe regularied in 

accordance with the scheme dated 7.6.88, 	ihey should pass a 

speaking order thereon. 

5. 	For this purpose, let these OAs be treated as 

represen-tat ion of 	the applicants and same. be.. s.enta..Iongwi.th. ..................................................... 

the copy of this order to the respondents who aredirected to 

nass a reasoned and speaking order thereon within a period of 

3 months from the date of receipt of a copy of this order and 

to., see to..Ltthat applicants can be regularised within the 

framework of the scheme. OAs stands disposed of. 

'.6. 	A copy of.-  this order be plaed in aI U the files. 

(iPslp4GH) 
Member ( J ) 
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